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7. Bangalore

8. Bhopal

9. Calcutta

10. Cochin

11, Chandigarh
12. Delhi

13. Darjecling

4. Goa

15, Gaya-Bodhgaya
16. Hyderabad
17. Hardwar/Rishi Kesh
18, Jaipur

19, Jammu

20. Khajuraho
2}, Kanya Kuman

22. Lucknow

2%, Madras
24 Madurai
25. Mysore

26, Mahabalipuram
27, Ooty/Nilgiris
28, Patna

29, Pondicherin
W Puri

41. Razmeshwaram
32, Srinagar

3%, Simla

34. Tiruchirapally
35, Trivandrum

96, Udaipur
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Payment of Cash Assistance for Eligible
Exporters

7484. SHRI PURUSHOT1AM KAKOD-
KAR-
SHRI ANADI CHARAN DAS:

Wil the Mimster of COMMERCE be
pleased to state:

(4) whether the Jownt Chief Commussioner
of Impois and Exports 15 not releasing
cash assistance for cligible exporters in core
scctor mm time,

(b) »f s, the outstanding dues to in-
dustuies on this account as on the 3ist
December, 1974;

() whether Government are aware that
imdustrses in the core and priority sectors
we facng difficultres on this account; "and

(dy f 0, the «deps bemng taken fo ex-
pudtte this pavment?

1HE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VISH-
WANATH PRATAP SINGH): (a) Cash
tompensatory support is allowed to the re.
gistered exporters by the various licensing
offices after necessarv examination of the
claims submitted by the exporters. The
«lamms which are compleie in all respects,
aie paid in about a month. Where, how-
ever, deficiencies are noticed longer time
in the disposal of the daims becomes in-
evitable as the deficiencies have got to be
rectified by correspondence with the con-
cerned exporters before admitting the claims.

In the case of the registered exporters
enrolled under the Simpliied Payment
Scheme the first instalment comprising 859,
of the claim made by them and as ad-
mitted by the Licensing Office is generally
paid within 15 days and the 2nd instalment
of baldnce 159 is generally paid within 8
months of the pavment of the 1st inswl-
ment, where the claims are found o ba
complete in all respects.
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(b) There were 3828 claims valuing Rs.
916,56 lakhs from registered exporters out-
standing with the various Licensing Offices
on 81ist December 1974,  These included
1255 claims valuing Rs. 47171 lakhs re-
ceived during December. 1974, In  the
case of the Simplified Payment Scheme 195
claims of the st insralment reccived during
December, 1974, were outstanding on 3tst
December, 1974,

As regards the 2nd instalment 862 claims
were pending.,  Claims falling due  for
payment during December, 1974 numbered
140,

(¢) The claims of the registered exporters
are being setiled as promptly as possible.
Complaints of exporters, if amv, made to
the C.C.I. & E. rcgarding delavs  in pav-
ments are examined in consultation with
the Licemsing Offices  concerned without
delay.

(d) The procedure has been further <im
plified on the basis of eaperience gained,
in the new Red Book for the vear 1975 76,

Air $trip at Bhuntar in Himachal Pradesh

7485. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of FOURISM
AND CIVIL AVIATION he pleased to state

(a) whether it has been decided to ex
pand the aistrip at Bhuntar in Himachal
Pradesh so as to enable heavier aircraft to
land there;

(b) 1t s, the likelv datc
proposed  expansion and
would be carried out; and

v which the
modernisation

(c) the likely cost of the project?

THE MINISIER OF TOURISM AND
CIVIL. AVIATION (SHRI RA] BAHA
DUR):(a) to (c¢): Tt is proposed to extend
the length of the runway of the existing
aerodrome at Bhuntar (Kulu) by 200 ft.
to provide additional runwav leagth for
rafety of afrcraft operations of the Indian
Airlines which at present operates a thrice
a week service to Knfu with HS.748 aircraft.
A provision of Rs. 50,000 has been made
in the budget cstimater of 1975.76 for the
execntion of the work.

APRIL 25, 1973
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Developroent of Tourist Centyes and Places
of Historical and Cultpral Ymportance in
Punjub

7486, SHRI  RAGHUNANDAN
BHATIA: Will the Minister
ISM and
to mate:

LAL
of TOUR-
CIVIL AVIATION be pleased

(a) the names of tourist centres and
ptaces of historical and cultural importance
in Punjab proposed to be deieloped by
India Towism Development  Corporation
atil Central Department of Tourism during
the carrent vear; and

(b) the salient features ol their develop-
ment schemes?

THE MINISTER OF SI'ATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI  SURENDRA  PAL
SINGH) : (a) and (by:  The desclopment
of towrist centies is not taken up in the
Central Sector on State-wise or place-wise
basis.  Places are selected for development
on the hasis of their esisting o1 potential
attyactions for tounusts, ecasy  accessibility,
availanlity of the basic infrastructure such
as water and electric supph, etc.  Secondly,
due o consitaint on resources there has
necessatily to bhe a sclective approach  in
the development of tourist centies.  Tour-
ism schemes thus taken up in Punjab in
the Cenual Scctor are the construction of
a4 Youth Hostel at Amritsay and a Tourivt
Bungalow at Ludhiana both of which will
be completed during the aurent financial
e

Loans offered by SBI and Nationalised

Banks for Development of Small  Scale
Industries in Gujarat
7487. SHRI D. D. DESAI: Will the

Minister of FINANCE be pleased to state:

{a) the amount offered by the State
Bank of India and other nationalised banks
as loan tor the development of small scale
industries in Gujarat during the last two
years; and

(b) the figures thereof, bank.wise and
district-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGH: (s): The position
in “regard W outsiknding  advantes. of
public sector banks to small scale industries





